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Title:Discussion on the motion for consideration of the Constitution (One Hundred and Nineteenth Amendment) Bill, 2013, as passed by Rajya Sabha
(Discussion Concluded and Bill Passed).

HON. DEPUTY SPEAKER: Now, we shall take up Item No. 23A - The Constitution (One Hundred and Nineteenth Amendment) Bill, 2013 — of the
Supplementary List of Business.
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HON. DEPUTY-SPEAKER: Mation moved:

"That the Bill further to amend the Constitution of India to give effect to the acquiring of territories by India and transfer of certain
territories to Bangladesh in pursuance of the agreement and its protocol entered into between the Governments of India and
Bangladesh, as passed by Rajya Sabha, be taken into consideration.”
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Madam Sushma Swaraj, just listen to me. It was stated that : "This land swap issue is under the Ministry of External Affairs.” But a few weeks
ago, the Minister of State for Home Affairs, Shri Kiren Rijiju, said in New Delhi that : "The Constitution (Amendment) Bill to ratify the Indo-
Bangladesh LBA is likely to be introduced with a major change by de-linking Assam." <z sifor-is &

The Union Minister of State for Sports, Shri Sarbananda Sonowal, defended the Government's decision to de-link Assam from the Bill. He said
that : "This was not a political decision. This is a decision honouring the wishes of the people of Assam. At this moment, the people of Assam do not
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Please listen to me. The Chief Minister of Assam, Shri Tarun Gogoi, requested the Prime Minister, Shri Narendra Modi, for inclusion of the State of



Assam in the Protocol signed between the Government of the Republic of India and the Government of the People's Republic of Bangladesh in
September, 2011. The Chief Minister, Shri Tarun Gogoi, expressed surprise at the reported decision of the Government of India not to include clauses
relating to Assam sector in the Protocol ratified by the Parliament. The Government of India did not hold any consultation. seras srcr aen 87 g2t
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The Constitution (Amendment) Bill, 2013 was introduced in the Rajya Sabha in December, 2013 by Shri Salman Khursheed, Minister of External
Affairs. It was referred to the Parliamentary Standing Committee, and Madam also referred to it. The India-Bangladesh Agreement was signed in
1974, but as it was not ratified, it has not been implemented in reality.

Bangladesh is our immediate neighbour. One may divorce one's wife, but one cannot divorce one's neighbour. That is why the Land Boundary
Agreement is aimed to enhance bilateral cooperation between the two countries. This is a momentous legislation and when I am participating in the
debate, I am feeling ecstatic and greatly elevated. The historic agreement will contribute to a stable and peaceful boundary and create an
environment conducive to enhanced bilateral cooperation. It will result in better management and coordination of borders and strengthen our ability
to deal with smuggling, illegal activities and other trans-border crimes.

In 2011, the Protocol has been prepared with the full support and concurrence of the State Governments concerned, that is, Assam, Meghalaya,
Tripura and West Bengal. Now, under no circumstances, we should leave the arena whereby India's image could be tarnished as a non-credible
country in the comity of nations.

Three issues were outstanding between Bangladesh and India. One is the un-demarcated land boundary of 6.1 kilometres; exchange of
enclaves and adverse possessions remain unsettled. The truth is that I am very much in agreement with the concern expressed by the Chief
Minister, West Bengal because the Radcliff dispensation which can be considered as a colonial hangover is still haunting us. As per the Radcliff
dispensation, the line was drawn arbitrarily much to the disservice of the neighbouring and adjoining States of Bangladesh, namely, West Bengal,
Meghalaya, Assam and Tripura. Therefore, I would be in full support of the rehabilitation package that has been sought by the West Bengal
Government. Not only that. I would also propose that rehabilitation should be proper and should be scientific. The rehabilitation has to be a decent
one and a BPL:-like package. The Indian citizens residing in Indian enclaves in Bangladesh have been deprived of basic necessities and rights since
1950. They deserve a decent rehabilitation package once they come to mainland.

It is essential to have a seamless integration of Bangladeshi enclaves with the local area and population. For achieving this, the physical and social
infrastructure of these enclaves has to be upgraded to the level of neighbouring areas. It is essential that such movement and rehabilitation of
population from Indian enclaves in Bangladesh and Bangladeshi enclaves being transferred to India does not lead to local resentment and social
tensions. That is why, I would propose that at the time of entry, the person would be provided biometric Adhaar card and his name would be
entered in the National Population Register. Secondly, the families should be housed in temporary relief camps in predetermined locations preferably
in the same police stations in which their original enclaves were located. This PS-wise relocation would be better due to presence of large number of
rivers in the district and geographical contiguity would make assimilation faster. The family members should also be issued EPI card, BPL ration card
and job card under MNERGA. Bank accounts should also be opened under Jan Dhan Yojana.

I am feeling proud that I have been able to participate in this historic legislation. Again, I would remind the hon. External Affairs Minister that her
Government was suffering from some sort of hiccups. Their Government was posing flip and flop. @eft ‘s’ afiz weft 'ar' &t sewR @ @8 Aden afde @
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*SHRI S.S.AHLUWALIA (DARJEELING): Respected Chairman Sir, taday the Constitution (One Hundred and Nineteenth) Amendment Bill 2013, has
been presented to this august House to ratify India. Bangladesh Land Boundary Agreement and I take the floor to support and say a few words
about this legislation. I am speaking in Bengali particularly because lakhs of people in both sides of the border are waiting for this historic event.
They wish to know what the Indian Parliament is going to do today and must be glued to radio or television sets. Therefore I will deliver my speech
in Bengali. At the very outset, I want to make it clear that if anyone tries to snatch even an iota of land forcefully from us, then our security forces
can go to any extent, even sacrifice their lives to save their motherland and this is true for both India and Bangladesh. But I can recall what our
erstwhile Prime Minister Bharat Ratna Shri Atal Bihari Vajpayee had said during his Lahore trip. He had said, "We can change history, but not
geography. We can change our friends but not our neighbours” It means that if we have sour relationship with Pakistan or Bangladesh, it is possible
to change the bitter history with love and peace. But if we want to push our neighbours back or change the geography, it will not be feasible. Thus,
our Hon'ble Prime Minister, Shri Narendra Modiji and our respected Minister of External Affairs Smt. Sushma Swaraj ji are trying to follow Atalji's
footsteps. We could have said that this is the treaty of Shri Manmohan Singh and Sheikh Hasina and we have no role in it. But we did not say that.
We had to realise the vision of Shri Vajpayee ji and so we shouldered this responsibility. Thus I stand here to support this Bill.

My previous Speaker, Shri Adhir Ranjan Chowdhury hails from Murshidabad. I don't know whether any part of his district is linked with Bangladesh or
not. But I have been elected from such an area a portion of which is connected to Bangladesh border. When I visit that part, my mobile catches the
signals of Bangladesh and I have to receive Indian calls through Bangladesh towers. Thus I can feel their pain. When the Radcliffe Award was
signed, it was

*English translation of the speech originally delivered in Bengali.

decided that a 4096 km long boundary will be drawn between India and East Pakistan. Out of that 262 km stretch would be with Assam, 856 km
with Tripura, 318 km with Mizoram, 433 km with Meghalaya and 2217 km long boundary would be drawn with West Bengal. However complete
demarcation could not be done and problems cropped up in those enclaves where Indians and Bangladeshis were scattered. Many attempts were
made to solve these problems but to no avail. In December 1949, an Indo-Pakistan Boundary Dispute Tribunal was set up under the Chairmanship of



a Swedish Supreme Court Member Albott Bagge, former member of Supreme Court of Sweden. A representative each from India and Pakistan was
also present. But no solution could be found. Thereafter on September 10,1958 the Nehru-Noon pact was signed. Immediately after that, the
Berubari issue erupted and Hon'ble President referred the case to the Supreme Court. So the progress was halted to some extent. I can still recall
what happened at that time. On December 16,1971, 90,000 Pak soldiers were made to surrender — before General Jagjit Singh Arora. Those 90,000
soldiers led by General Niaji used to brutally torture the innocent people of East Pakistan who were fighting for their rights, for freedom under the
leadership of Bangabondhu Sheikh Mujibur Rahman. About 3 lakh people were killed in Bangladesh. The then Prime Minister dispatched Indian troops
to East Pakistan to save the neighbours and Jagjit Singh led the contingent. It was a short duration battle and within 13 days, 90,000 soldiers were
compelled to surrender. I can visualize the day when they were being taken as hostage. I was a young man of 20 years at that time. I was studying
in the university. When Bangabondhu Mujibur Rahman was arrested and taken to Lahore, people of Bangladesh were wailing and lamenting. Lakhs of
people became homeless and they came to Kolkata as refugees. In University of Calcutta, I was into student politics and a member of Chhatra
Parishad. We set up camps for the refugees and received them, provided shelter, medical aid and food. I can still remember the pathetic scenes. The
day when Bangabondhu was released from Lahore prision on 8th January and was brought to Delhi airport, he was received by the then President
Shri VVGiri, Prime Minister Smt. Indira Gandhi and the entire cabinet. Then he was sent to Dhaka by RAF aircraft. After that, the 1974 friendship
pact was signed. Why this month of May is so important? What is the significance of this month and why are we eager to pass this legislation

urgently? It is because on 16t" May 1974, Indira-Mujib Treaty was signed in Delhi. The Parliament of India is trying to ratify the pact after so many
years by passing this Bill. But why did it take so long? The reason is, after 1974 a combat committee was set up in Kuchlibari. In Dahagram and
Angrapota, a movement was organized. In 1992 Teenbigha Agreement was signed. But this movement claimed three lives and many persons were
displaced and also put behind bars. They struggled hard for their own rights. Even today, their only demand is that Dahagram and Angrapota should
remain a part of India while the Teenbigha corridor should be abolished. I don't know whether the Government of India will consider this or not. But
today in the interest of West Bengal and the entire country, when we are going to usher in a new era by ratifying the Indira-Mujib Pact as well as the
treaty signed by Shri Manmohan Singh and Sheikh Hasina on 6t September 2011, we must look into every aspect. By the way, Sheikh Hasina is the
daughter of Mujibur Rahman.

The issues with Bangladesh will not be resolved only by acknowledging this treaty. In order to have more cordial and warm relationship with
Bangladesh, we need more development in that country.

If someone asks why the people of East Pakistan wanted to have an independent country, the answer is that all their revenue earnings from jute
cultivation and jute industries were diverted to West Pakistan which in turn used to spend it for defence expenditures. People demanded that the
money should be spent for the development of East Pakistan, to build road, rail infrastructures, to build dams, to set up factories and industries so
that the Bengali people of the region are able to live with dignity and rights. Moreover the language of Urdu was imposed upon them forcefully. The
mother tongue of the people of Bangladesh, cutting across religions lines, is Bengali. If something was done for Bengali language, it was mostly by
the people of East Pakistan who struggled to establish the supremacy of the Bengali language. They fought to get the national language status for
Bengali. These were the two main issues — one, development and two, language. They were deprived of both. Therefore they had to struggle and
fight against West Pakistan. Sheikh Mujibur Rahman was imprisoned twice for leading the movement. He fought for the development of Bengali
community; he fought for the language of Bengali. People of that country whole-heartedly supported him and took the movement forward, resulting
in the creation of an independent nation called Bangladesh. Today their dreams are going to become a reality; today the dream of Sheikh Mujib is
going to become a reality; today the vision of the Indira — Mujib treaty is going to be realized; today the goal of Manmohan Singh and Sheikh Hasina
is going to be achieved. People of India and Bangladesh want to see development in both the sides of Padma. They want jobs for the jobless,
education for the illiterates, food for the hapless. People want freedom from poverty. Thus I also have some demands to put forth. Firstly, we need
access to road. The entire North Eastern region has to take a detour via Siliguri. But if we go through Dhaka then it can be shorter. If we need to go
to Agartala, we have to go via Silchar. But if we can pass though Dhaka, it can be easier for us. Thus I demand the road access, rail access and river
access or sea link. I hope that the Government will definitely sign some more pacts to this effect after the passage of this Bill. I have been receiving
many telephone calls for the last few days from Bangladesh and India and people are informing me that tension is brewing in places. The opposition
forces in both the countries are active and contemplating communal riots; rapes, various anti-social activities etc. may take place after swapping of
land or enclaves. Therefore immediately the military of both the countries should come together to build a coordination force to thwart any untoward
incident that might take place.

We are making promises that whoever will come from the other side of the boundary will be given Indian citizenship but I demand that not only
citizenship, but all other rights and facilities like Aadhar card, Voter card Gas connection, and the new insurance scheme which is going to be
launched by Hon'ble Prime Minister tomorrow should be extended to them along with zero balance account facility, Jan Dhan account, educational
rights, infrastructure etc. so that they can say with pride that we are no longer subjugated, we are free, and independent Indians and the people of
Bangladesh can say that we are free Bangladeshis.

We think in Bengali, we speak in Bengali, we love Bengali. Therefore I wanted to express my views in Bengali. I recall, "I was born in Bengal as a
Bengali, I think in Bengali, speak in Bengali, I segregate in Bengali and again join hands to unite Bengal". Ganga is my mother, Padma is also my
mother; Meghna and Yamuna are the tears flouring down my two eyes. The sky is the same, the air is the same, the expressions of joy and sorrow
are the same, the music of the chirping of Doel and Koel birds is the samea€]. Today while supporting this legislation, I can just say that my
predecessors were also displaced from Sialkot but I was born in Bengal. Where is Sialkot and where is Bengal, my birthplace; from the land of Igbal
to the land of poet Nazrul. Nazrul was from Burdwan and Kabiguru Rabindranath Tagore was from neighbouring Birbhum. I was born and brought up
in this holy land of Nazrul Islam and Tagore. I pay my respects to the people of Bangladesh.

While supporting this Bill, I reiterate my demand that Dahagram and Angrapote should remain a part of India and Teenbigha corridor should be done
away with. A new Tetulia corridor should be created because if I need to go to Teesta point from Dashpara-Chopra via Siliguri, the distance in 117
km but if we use Tetulia corridor it comes down to 26 kms. There was a corridor from Mathabhanga to Mekhligang which was called the Immigration
corridor. It that is made functional then the distance will be reduced to 26 km from 56 km. This should be considered for the benefit of the people.
The Bangla bandh border that has been opened near Siliguri and Jalpaiguri should be made operational.



Berlin wall has been demolished and Europe has become one. If similar sentiments of peace and love for each other are spread amongst the South-
East Asian countries, then we can have more cordial relations with all. With this hope I thank you and conclude my speech.

SHRI K.N. RAMACHANDRAN (SRIPERUMBUDUR): Sir; I rise to participate in the discussion and support the Constitution (119t Amendment) Bill,
2013.

This Bill has been brought forward to give effect to acquiring of territories by India and transfer of certain territories to Bangladesh, in pursuance of
the agreement signed between India and Bangladesh in May 1974 relating to the demarcation of the land boundary and also subsequent protocol
signed in September, 2011.

India and Bangladesh have a common land boundary of approximately 4097 kilometres. This land boundary was determined as per the Radcliffe
Award of 1947. Some provisions of this Award led to disputes which were sought to be resolved through the Bagge Award of 1950. This was the first
effort made to settle the disputes.

The second effort made was through Jawaharlal Nehru-Feroz Khan Noon Agreement of 1958. One of the issues in this Agreement, namely, the
division of Berubari Union was referred to the Supreme Court for an advisory opinion by the President under article 143 (1) of the Constitution. To

comply with the opinion rendered by the Supreme Court, the 9th Constitutional Amendment Act was introduced in 1960. But due to litigation and

other problems, this 9t Constitutional Amendment Act could not be notified in respect of territories in the former East Pakistan or the present
Bangladesh.

Likewise, several efforts were made to resolve these disputes during the course of the last more than 60 years. But they could not see the light of
the day.

The present Constitutional (Amendment) Bill legalizes the Agreement entered into between India and Bangladesh in 1974 and the Protocol entered
into in 2011. The Government has also stated that the State Governments concerned, namely, the Governments of Assam, Meghalaya, Tripura and
West Bengal were closely associated during the process of demarcation of un-demarcated boundary, and during the process of determination of
territories in adverse possession and exchange of enclaves.

We urge upon the Government of India that it may continuously engage in dialogue and mutual consultation with the State Governments concerned
when the Agreement is actually implemented on the ground. It is an appreciable thing. This is correct. I am from Tamil Nadu and I feel this is
correct.

At this juncture, we would like to draw a parallel to the ceding of Katchatteevu to Sri Lanka without the approval of Parliament by means of a
constitutional amendment. This has very seriously affected the livelihood of the fishermen of Tamil Nadu who are Indian citizens.

The ceding of Katchatheevu is in total violation of the constitutional provisions and also the views given by the Supreme Court of India in a
Presidential Reference made in the Berubari case.

This is why, our revered leader and people's Chief Minister Makkalin Mudhalvar, Dr. Amma had filed a case in 2008 in the Supreme Court against
ceding of Katchatheevu in her personal capacity as the General Secretary of our Party, AIADMK. Subsequently, in the year 2011, the Government of
Tamil Nadu impleaded itself, as a party, in this case, since the State is the custodian of all land records. This case is still pending in the Supreme
Court of India.To go back slightly into the history of Katchatheevu, I would say that this Islet was originally owned by the Ramnad Kingdom of
Ramanathapuram district of Tamil Nadu before Indian Independence. This Islet was historically a part of the Ramnad Raja's Zamindari and later
became a part of the Madras Presidency. This Islet was always of strategic importance and special significance for fishing operations in the area.

So, from times immemorial, this Islet was a part of Indian territory, but due to the agreement in 1974, this was a bad agreement for us, this Islet
was ceded to Sri Lanka which is the root cause for the problems of the fishermen that we are facing every day in the Palk Strait. It is again
unconstitutional because this part of the Indian territory was ceded to Sri Lanka without the approval of the Indian Parliament by means of a
constitutional amendment. The ceding of Katchatheevu is illegal because no constitutional amendment was approved by the Indian Parliament.

Secondly, in Katchatheewu, there is a St. Antony's church having more than 150 years of rich tradition. This church conducts annual car festival which
runs for three days in a year. This holy place is visited and worshipped by people belonging to all religions — be it Christians, or Hindus — from both
the countries during this annual festival. You will be surprised to know that this church was built by an Indian Catholic, who is a Tamilian, named
Srinivasa Padaiyachi. This goes beyond doubt that this Islet belongs to Tamil Nadu and it is a territory of India.

But presently because of conflicts, Indian Tamil people are not allowed to go and worship in that church. Even if they go, they are scared away by
the Sri Lankan Navy officials. It is a disrespect shown to the religion and to the religious festivities. Hence, I would like to request the Government to
see that at least during the three-day annual festival of the Church, the security personnel from the two nations are present there to safeguard the
interests of the Indian Tamil people going there to attend the festivities.

Due to all these disturbances and troubles being created by Sri Lanka, I would like to urge upon the Government of India to rescind the agreement
with Sri Lanka that was entered into in 1974 and restore the rights over that Islet to India so that fishermen from Tamil Nadu could fearlessly go and
fish in the traditional waters.

15.59 hrs (Hon. Deputy-Speaker in the Chair)

Sir, coming back to the present Bill, I would say that the Bill does not provide for suitable rehabilitation and compensation measures for the people



who will be returning from the Indian enclaves in Bangladesh. I would like to urge upon the Government that it may seriously address this issue and
provide an acceptable package of rehabilitation to the people who will be returning to India. I would also like to urge upon this House to bring a
similar constitution amendment Bill to bring back Katchatheevu Islet back to India.

In the same way, the Government of India should also take adequate steps to safeguard the interest of the Indian nationals who would be staying
back in Bangladesh enclaves and facilitate them to acquire Bangladesh citizenship and all other attendant benefits.

With these words, I support the Bill and thank you for giving me this opportunity to speak on this Bill.
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PROF. SUGATA BOSE (JADAVPUR): Hon. Deputy-Speaker, Sir, I rise to support, on my own behalf and on behalf of the All-India Trinamool Congress,
the One Hundred and Nineteenth Constitution (Amendment) Bill which, after an amendment is passed, will become the One Hundredth Constitution
(Amendment).

At the outset, I would like to congratulate our hon. Minister of External Affairs for bringing forward this historic legislation before this House and also
for making a statesmanlike speech in opening this discussion and debate.

Our External Affairs Minister referred to the Radcliffe Award of 1947. The roots of the problem that we are going to solve in this Parliament later
today go back to the tragic partition of 1947. The irony of that partition was captured best by the Poet W.H. Auden in his Poem "Partition” where he
wrote about Radcliff. This is what he had said:

"Unbiased at least he was when he arrived on his mission,
Having never set eyes on this land he was called to partition.

'Time' they had briefed him in London, 'is short. It's too late
For mutual reconciliation or rational debate:
The only solution now lies in separation.

He got down to work, to the task of settling the fate of millions.
The maps at his disposal were out of date

And the Census Returns almost certainly incorrect.

But there was no time to check them, no time to inspect
Contested areas. The weather was frightfully hot

And a bout of dysentery kept him constantly on the trot.



But in seven weeks it was done, the frontiers decided,
A continent for better or worse divided.

The next day he sailed for England, where he quickly forgot
The case, as a good lawyer must. Return he would not,
Afraid, as he told his club, that he might get shot. "

Radcliffe was not a good surgeon. Partition was often referred to as a surgical operation. Not only did he bring misery to the people on either side of
the lines that were drawn in 1947 but like any bad surgeon, he left swabs inside the patient. These were the Enclaves that are going to be
exchanged today. We call these Chhit Mahalin the local parlance in West Bengal.

As I speak today, my mind goes back to 1971 a date to conjure with in South Asian History. I was merely a high school student, not even in college.
I used to go with my Paediatrician father Dr. Sisir Kumar Bose to the Bongaon border where millions of refugees had come from what was then the
Eastern Wing of Pakistan. I had seen poverty in Kolkata. But I have never seen the kind of human misery that I witnessed in 1971 in the refugee
camps around the Bongaon town. But there was something else. T also used to visit the Netaji Field Hospital in a village called Bakchara where the
brave, wounded soldiers of Bangladesh's Mukti Bahini used to be brought across the border and public spirited doctors and surgeons form Kolkata
would operate upon them. That is the only time in my life that I have seen operations being conducted in the open and there was not even any
saline. I have seen Daber Jal, coconut water being used in place of saline. These Mukti Yodhas sacrified there all. Our Indian soldiers made huge
sacrifices. What we witnessed in 1971 was a glorious freedom struggle against one of the most brutal military crackdowns in modern history. After

the victory of 16t December, 1971, Sheikh Mujibur Rahman, Bango Bondhu came back, and I remember on the 17N of January, my father met him
in Dhaka. What was the border like? He just drove across in an ambulance carrying medical supplies for newly independent Bangladesh. That was
the kind of border we saw in 1971. People wanting to help each other to live a life of dignity.

Then, of course, in 1974, our External Affairs Minister has referred to the historic agreement made between Bango Bondhu, Sheikh Mujibur
Rahman and our great Prime Minister, Indira Gandhi. It is a pity that 41 years have passed before this Parliament could ratify that agreement. Today,

the words of Bango Bondhu, his historic speech on the 7t" of March are ringing in my ears, when he said,
"Rakte jakham diyeehhi, rekta aro debo edeshea mukte koinye enhanbo, inshallah."

"Since we have given blood, we will give more of it, Inshallah, we will free the people of this land." In other words, he offered to give more
sacrifice in blood so that the people of East Bengal could be free. He brought freedom to the people of Bangladesh.

We have to look at this 1974 Agreement and the protocol signed in 2011 between the Prime Minister, Manmohan Singh and the Prime Minister,

Sheikh Hasina. I had the privilege of meeting the Prime Minister when they gave an award to my father, posthumously just two years ago. I find this
is what is really historic and what is really positive about this Bill that has been brought by this Government. We have a carefully balanced Bill; we
are protecting and promoting the national interest, the States interest, and the human interest. The national interest, because this Bill, once it is
passed later today by this House, will bring about a revolutionary transformation in the relations between India and Bangladesh. I agree with the
External Affairs Minister that we will be able to rekindle the spirit of 1971. After that, when you go to ask the people of Bangladesh and the
Government of Bangladesh for trade and transit facilities, they will respond to you in a positive manner, So that national interest has been supreme.
I know, earlier this week, there was a little temptation to falling prey to the narrow party-partisan interests but what is important today is that the
people of Assam also rose to the occasion and the temptation was resisted. National interest was put above party-political interests.

Secondly, States' interests have been protected. It was a real privilege for me to work on the Standing Committee on External Affairs with Dr. Shashi
Tharoor of the Congress, Mohd. Salim of the CPI(M), my own colleague, Mumtaz Shangomitra of the Trinamool Congress and so many of the BIP
Members and the Members of the other Parties belonging to the ruling coalition. It shows the value of the Standing Committee system in our
parliamentary democracy. In the unanimous Report that we tabled in this House on the 1%t of December, 2014, we protected the States interests.
This is what we said about the earlier history. We said, closer consultations at the highest political level between the Central Government and State
Governments would have been desirable. The Committee while appreciating the efforts to keep the State Governments on board, would therefore
suggest the Government to effectively coordinate with them on all matters and resolve the lacunae if any relating to the actual implementation of
the Accord on the ground.

I am very glad, I am truly happy, I have to tell the External Affairs Minister that she has conducted consultations at the highest political level as we
had wanted, she has spoken several times with our leader, the Chief Minister of West Bengal, Mamata Banerjee. We had also said, the Committee
expects that the Central Government and the State Government of West Bengal will arrive at a consensus on the issue relating to the rehabilitation
package. All the humanitarian issues should be resolved in advance including assistance from the Central Government in this regard.

I trust, as the External Affairs Minister has assured on the floor of this House that the rehabilitation package which has been sent to her by the

Government of West Bengal led by the Chief Minister Mamata Banerjee on the 6th of December, 2014 will be available to the State so that we can
build infrastructure and also give a true life of dignity to those in the enclaves who have been leading a miserable existence for the last 67 years.
That is the most important aspect of this Bill. We are protecting the human interest.

I am so delighted today that our veteran, elder statesmen Advani ji, Murli Manohar Joshi ji are sitting here this afternoon as we are debating this
Constitution Amendment Bill. I am remembering our visionary former Prime Minister, Atal Bihari Vajpayee. It is because, what we are going to do
today is to be a solution of an intractable problem, a solution that is going to be found in the spirit of insaniyat. Under the sign of jinsaniyat , human
beings are taking precedence over territory, small amounts, small pieces of territory that are only going to be notionally exchanged between the two
sovereign States of India and Bangladesh.

Mr. Deputy Speaker, Sir, I would like to say that sometimes I hear certain justifications for this Agreement. I can understand that the Ruling Party, in



order to satisfy their recalcitrant constituents in a certain province may often have to make those kinds of arguments. I often hear that this particular
piece of legislation and the final settlement of the land boundary between India and Bangladesh will help us resolve the problem of illegal emigration,
of smuggling across the borders and so on. That may well be a by-product of the settlement that we are going to reach with Bangladesh. But let us
remember that this historic piece of legislation is actually meant for the benefit of the law abiding citizens of India and Bangladesh. Once the entire
boundary is demarcated, I would like to see that innocent law abiding citizens of India and Bangladesh should be able to cross the border with
dignity. I would urge our External Affairs Minister to have consultations with the Home Minister so that a whole series of integrated check-posts can
be set up along the India Bangladesh border. It is because, we want the ordinary people to be able to cross without difficulty. We want music to flow
across the border that separates the two Bengals. We want theatre groups from the two Bengals to come to each other and to have their
performances. I have spent a lot of time as a student in Bangladesh going about all the districts, working in district record rooms. I have seen how
much the people of Bangladesh admire Deshbandhu Chittaranjan Das, Sarat Chandra Bose and Netaji Subhas Chandra Bose. I have seen the best
performance of D.L. Roy's Shahjahan play on a stage in Dhaka, not on this side in Kolkata, even though we have great theatre personalities and
theatre groups in West Bengal and some of them actually now belong to our Party, the All India Trinamool Congress.

So, I would like to say that let us gift this historic piece of legislation to the people of the two Bengals and also to someone whose birth anniversary,
Ponchishe Boishakh we are going to celebrate all over the country in two days' time. Ponchishe Boishakh is either on the eighth of May or the ninth
of May. He not only wrote the National Anthems of our two countries, India and Bangladesh, but all of the songs that he wrote during the Swadeshi
Movement of 1905 were inspirational for the muktijoddha of Bangladesh in 1971.

"Bangladesher hridoy hote kakhan aponi, tumi ki apurup rupe bahir hole janani, ogo Ma, tomai dekhe dekhe ankhi na fere." You know, we cannot turn
our eyes from her. We have always envisioned our State Bengal and also Bharat Varsha as the mother. That is the spirit. In those days, we used to
recite Jibananda Das's poetry — Banglar mukh ami dekhiachi, tai prithbir roopomi khunjite jaiarne. We have seen Bengal's face, that is why we do
not need to go out and find beauty in the rest of the world. So, that is what I am being, sort of, reminded of here today.

Finally, T would simply like to say that there is one song. Of course, there were many other songs that were referred to by Ahluwaliaji, Bhupen
Hazarika's famous song Ganga amar Ma,

Podda amar Ma. But let us remember that during the heyday of the Swadeshi Movement, Rabindra Nath Tagore wrote a very beautiful song — Amra
milechi aj mayer dake - We have actually gathered here at the call of the mother. We are answering the call of the mother in passing this historic

legislation in the Lok Sabha today.

On behalf of everyone in this House, it is such a great moment to see that we have risen above all political party differences. We have protected the
national interest, the State's interest and the human interest today. So, let us — as has happened in the Rajya Sabha - rise to the full stature of this
House and unanimously pass this Constitution Amendment Bill. Let the message go out to the whole of South Asia that we want peace and
development for the poor and obscure, who live all across this great Subcontinent.

With these few words, I conclude. Thank you.

HON. DEPUTY-SPEKAER: Hon. Members, the hon. Minister is going to reply at 5 o'clock. I would, therefore, request the speakers to be very brief in
their speeches.

SHRI MOHAMMAD SALIM (RAIGAND): It is a very valuable debate, which is going on.

HON. DEPUTY-SPEKAER: It is a valuable debate and I am allowing the Members to participate. It is a Constitutional Amendment and it would go on
up to 6 o' clock.

...(Interruptions)
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HON. DEPUTY SPEAKER: All right.

SHRI RABINDRA KUMAR JENA (BALASORE): Hon. Deputy-Speaker, Sir, I am thankful to you for giving me this opportunity to participate in this
historic Constitution Amendment Bill to amend the Constitution of India to give effect to the acquiring of territories by India and transfer of certain
territories to Bangladesh in pursuance of the agreement and its protocol entered into between the Governments of India and Bangladesh.

Sir, T would like to place on record certain factual things so far as the Ministry of External Affairs is concerned. I would like to draw the attention of
the hon. Minister of External Affairs that she has been extremely kind in handling various issues, which we often raise. I would just say that in my
own case, I have got the reply from the Ministry within a few hours and not within a few days. So, it is time for sincere appreciation for the hon.
Minister of External Affairs for handling various issues concerning the Ministry of External Affairs. Our thanks go for that.

Sir, it was well discussed in the House about the very articulation in the opening speech of the hon. Minister, Shrimati Sushma Swaraji. It is a fact
and the whole country knows that she is an extremely good articulator. But while articulating what we saw today was that she had very nicely put-
forth the sequence of events, which happened in this particular incident culminating into today's event. She has also tried to cover up the stand and
the position taken by the BJP in the past and what forced her to come to this position today.

Sir, I would also like to place on record that the hon. Prime Minister Shri Narendra Modiji saw that the Agreement, which was signed between the
two Heads of the States need to be respected and honoured. This will definitely send a very positive signal not only to the people of our country but



also the people of world at large. Having said that, it is a fact that the Bill is going to serve a lot in the national interest. While this will result in a
modest demographic changes, it will serve a lot of productive purpose for the people who have been affected by this issue. Let us look what would
have been happening to fifty odd thousand people who are sitting on the enclaves of Bangladesh and India. They must be keenly watching and they
will be the people who will be the beneficiary of today's event. We definitely stand to support the Bill and to implement it in its right spirit.

Having said that, let me come to some of the critical observation which we must be extremely cautious about it. The first issue is the security issue
Deputy Speaker Sir. I am a victim in my constituency because of certain illegal immigrations from Bangladesh. This needs to be taken into account.
Unless we look at the security issue seriously, we may be a victim tomorrow. So, this is one very important aspect which I would like harp upon and
urge the hon. Minister to look into it.

Second, there are many Indians who are living Bangladesh. They will loose their permanent claim to get Indian citizenship. Possibly, they will shed
tears today but the Government of India has got its responsibility to see that tomorrow when they become a part of Bangladesh, they may not
become victims, or they may not be given a step-motherly attitude. We have got an obligation to do that.

Third, it is important that this piece of legislation cannot be enforced without taking States into confidence.

I am thankful to hon. Minister that she has taken the States into confidence but this need to be ensured that in the implementation process the
States are becoming important part and parcel of the entire event.

Another important factor which I would like to urge upon is the very bona fide of the Bangladesh people who will take citizenship of India. It is
extremely possible that there will be a lot of claimants who are not bona fide. So, we have to have checks and balances in the system to ensure that
the bona fide of the people of Bangladesh so that India does not face problems tomorrow as it is happening today in certain cases.

In the last, we have to prepare a blue print for a time-bound development of all the enclaves which come to our fold. Having said that, while
supporting the Bill and while thanking the hon. Minister and the Government, it is important to pass the Bill, it is also equally important that the Bill
is implemented in its true letter and spirit so that the people affected get their rightful justice.
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DR. RAVINDRA BABU (AMALAPURAM): Thank you, hon. Deputy-Speaker, Sir. I am lucky that whenever I stand to speak, you are always there in
the Chair. I request you to allow me to speak one or two minutes more because whenever I speak you always restrict me.

HON. DEPUTY SPEAKER: I am also happy to see you. Whenever I preside over here, I have a chance to hear your voice, which is very good.

DR. RAVINDRA BABU : Sir, whenever we talk about Bangladesh, we always get reminded of Bengal Partition, 1906. From Bengal Partition and
annulment of Bengal Partition, 1911 the greatest lesson the British learnt was that they could not divide the Bengal people and that they had done a
historic blunder. So, they annulled the Bengal Partition and shifted their Capital to Delhi. Afterwards, when Pakistan was portioned, we were tore
apart and there came into existence East Pakistan and West Pakistan.



As students of Indian history when we look at the map, it is always inconceivable and very, very surprising to see how Bangladesh can be a part of
Pakistan, which is situated on the other side of India. wfésaamer 3er &, dorendeor ser & a1 2 Sall v & a5l HA &) @d ol acan du @) SXen A Farer & sRen fép
A Gloil vep & @t 3 A acr 2@ &) At aen eft, sicrer & srm afiz Gleit 1971 3 Ricgper sicer & 9 A2 deIcTId Y ot 9RN ag gotoll & e, wor st Afdwar But, Sir, we
should learn from history. Those who do not learn anything from history, will continue to repeat it. We have to spend a lot of money for protecting

our borders with Pakistan and Bangladesh. We have learnt a lesson from Germany. Once it was partitioned into East Germany and West Germany.

But they have again united and become a part of European Union.

Sir, as we share the same ethnic culture with Pakistan and Bangladesh, we also share the same ethnic background between Sri Lanka and India.
Language spoken in Sri Lanka and Tamil Nadu is same. The British could not do partition of Bengal on the basis of language. Bengal could be
partitioned only on the basis of religion. As Tamil Nadu and Sri Lanka speak the same language, I request the hon. Minister to look into the issues
between Sri Lanka and Tamil Nadu and facilitate free trade so as to benefit the people of both sides.

Therefore, we, on behalf of Telugu Desam Party, fully support this Bill and congratulate hon. Minister for taking this historical and bold step.

Thank you.

SHRIMATI KAVITHA KALVAKUNTLA (NIZAMABAD): Thank you, Sir, for the opportunity. fisa, sferare 3 s it derengor @1 sl RN sifen, ol sfegar sft @r
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sincerely hope that this legislation would bring much anticipated peace and improve relations between India and Bangladesh.

Sir, a lot of data has been shared by my colleagues, but I would also like to reiterate it just for academic purpose. India-Bangladesh Agreement, of
course, was done on May 16, 1974. Then, a protocol was signed on September 6, 2011. When we speak about 2011, we will have to remember
former hon. Prime Minister of India, Dr. Manmohan Singh, who had taken an initiative combined with the Bangladesh Government. They had
conducted the headcount, which was long pending for 40 years. After the headcount was conducted, it became easy for us to bring this legislation.
Through this legislation, today we are talking about 111 Indian enclaves in Bangladesh, which is an area of 17,160 acre. There are 51 Bangladesh
enclaves in India which comprise of 7,110 acre of area. There is an exchange of land on paper but physical dyer Y smot-3muet Sor 3 & The headcount
conducted in July says that 51,549 people in India and 14,215 people in Bangladesh will be affected by this legislation. serht fRigeit 3 v arcer st smwsn
30z a1 3n9n @ & b sl el am sa J1a & HuR 6l efr¥el areior 8l 38 A, 96l ASCA b AR 8l 28 A, A 1 oft 3rst A FTea 8 Smedy

India will receive adverse possession land comprising of 2,777 acre and will transfer 2,267 acre of land to Bangladesh as well. Through this Bill we
will be amending our First Schedule of the Constitution and will be amending the territories of Assam, West Bengal, Meghalaya and Tripura.
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A sidlar & arg ora sfrfdmer Juifen e 8 s 3 @ b2 ast B el B Ao B oy F o ol Aaar 3 As an External Affairs Minister, since you have
culminated this issue to its logical end, kindly look into the development aspect of these people also.
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AEIGel, Seoll Wad U 9 AU el 3 AR A wep AR fpnfyer won aigel) sra-aeender & dta b s dish B at sarer aa w2 ©ft, w2 wreA-asende & da i ofie ot
s 591 &) S Gleil Geii & diar 3 dAtersa sozer &) Bangladesh also claims the same waters and we also claim the same waters. This issue needs to be
addressed.

Between India and Bangladesh, we share 54 rivers, not one or two. We also have a Joint River Commission and a Joint Economic Commission. éiféset,
gofeol Gl et & afiz SNt et aivencer 3 28 28 & @ Bogaamel & Haradl arsell 3 35 38 3, we are not able to give confidence to these peaple. Sir, through you, I
request the hon. Minister - regard to sharing the water of the River Ganga, River Teesta and other rivers - to take a pro-active role and conclude and
settle these matters for once and all.

Madam, we have nine major neighbours, like Pakistan, Afghanistan, China, Nepal, Bhutan, Bangladesh, Myanmar, Sri Lanka. sor 2n¥ deif & amer gordt it
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Similarly, look at the issue of Sri Lanka also. They have been very close to us. Of course, there were problems in-between which we have sorted out.
uz, 3 disfl sadifyes offeiest & wal wasal &, 3fe offeiant snea @1 @ oft ardf &) 1 just want to say that we are a very huge country neighbouring with very
small countries. 3pR &X vas A Jeldb A6l SIIEh2 33 Al Joa sliftsrerell v 53 c@Pn @5 saen as1 v u=kslt o1 &y ura &) But it is also our responsibility as a
big brother that we play a good role and we share and settle the issues between these countries. For example, our Tamil brothers continuously keep
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ganiy wifefmdic 3 & Foror 3 arcdl eIl 8, Aftvar ag gix Soll & cilell A arer 3 Voiagnsdd dor wadl )

Sir, hon. Minister of External Affairs is a very knowledgeable person. She has a historic role to play in this Government. I would request her to let our
foreign policy not be dictated by China or Pakistan. Of course, we have problems with Pakistan and we have problems with China, but I believe that
independently, we should deal each country as a separate entity.

Sir, we should also look into another very important matter. Today, since China has excess money, it is investing everywhere. China has
invested in Sri Lanka Ports, and China is investing in Bangladesh. This will be a problem in the future. So, we will really have to look into it.

Personally, do not think that I am opposing the Government's position on certain issues, but instead of getting a Bullet Train and spending Rs.
60,000 crore on a Bullet Train, why do not we invest in our neighbouring countries. \We need to give more money to Nepal, and we need to invest
more money in Afghanistan. We cannot have an unstable Afghanistan, and we cannot have an unstable Pakistan. Let us work more towards
improving our relations with the neighbouring nations, and let our foreign policy not be dictated by China and Pakistan. Thank you so much.
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will be interesting. Allow me to speak for one minute. This is a quotation in Bengali. #ramer smeict siass 3fe of ot A fsirsier & arG frxan:

Teler Shishi Bhanglo Bole
Khukur Pare Raag Karo
Tomra Je Shab Buro Khoka
Bharot Bhenge Bhag Karo
Taar Bela?
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Sir, I thank the Chair for giving me this opportunity. Let me also, on behalf of my Party, the YSR
Party, congratulate the hon. Minister for bringing this historic legislation. Particularly for the last ten months where there is no harmonious and
friendly discussion on most of the Bill, this Bill has given us an adequate opportunity for exchange of so many pleasantries. I could see that today in
the newspapers. This morning, she was kind enough to mention that we should give due credit to the former Prime Minister of India who has made
this atmosphere very friendly. I hope this will continue further.

This piece of legislation will make the 1974 India-Bangladesh Land Boundary Agreement operational, and it allows swapping of land.
Bangladesh gets 260 acres and India gets 174. The figures vary and, therefore, the hon. Minister may clarify what exactly is the extent of land India
and Bangladesh get.

This piece of legislation will lead to very a friendly bilateral relationship between India and Bangladesh. If the hon. Minister of External Affairs
could solve the other major issue of Teesta waters dispute, we will have a very friendly relationship with our most friendly neighbour Bangladesh.

I read in some newspapers that as much as 10,000 acres of enclaves are going to Bangladesh and it is going to shrink the boundaries. Hon.
Minister may clarify these points at the time of replying to the debate. I believe it changes the contours of the boundary. We would have appreciated
this point much better if a small map had been distributed to the Members.

Now the issue is that the Statehood of as many as 54,000 has to be settled by way of this piece of legislation. As many as 34,000 people are
likely to come to India and the balance to Bangladesh. It is very unfortunate that for the last 41 years not even basic amenities with regard to
education, health and transport, and law and order have been provided to these people. Thank God, the hon. Minister has taken up this onerous
responsibility to ensure that basic amenities are made available to these people. That may be taken up very quickly.

With regard to the citizenship, I am of the opinion that option may be given to the people. Whoever wants to go to Bangladesh may be given
Bangladeshi citizenship and vice versa. We thank the hon. Minister particularly for including Assam also which made this 100 per cent operational.
We also request that whatever rehabilitation package has been promised to these people should be implemented soon so that basic amenities are
pravided to these people.

Thank you.

SHRI SIRAJUDDIN AJMAL (BARPETA): Mr. Deputy-Speaker, Sir, I would like to reiterate that our hon. External Affairs Minister, Madam Sushma
Swaraj, has got a heart of gold and she has proved it once again. The very thought is commendable and very much appreciated by all of us.



16.58 hrs (Hon. Speaker in the Chair)

The Constitution (Hundred and Nineteenth) Amendment Bill which will allow the operationalisation of 1974 India-Bangladesh Land Boundary
Agreement, I would like to reiterate here, is against the interests of the country as it will badly affect the bordering States of Assam, Meghalaya,
West Bengal and Tripura. I feel personally and our party All India United Democratic Front's stand is that there are other ways of building
relationship with neighbours. Giving away land, land of States like Assam where we lose lakhs of hectares every year to erosion and flood, is not the
only way of having good friendly relationship with neighbours, and this will not solve the boundary problem.

We feel the boundary problem should be permanently solved by erecting a concrete wall between India and Bangladesh as this will
permanently solve the everlasting scourge of 'Bangladeshi’ which has been tagged to all the minorities. We believe that there should be a permanent
solution by erecting boundary wall. But giving so many acres of land from India I do not think is the solution to having good relationship with your
neighbour.

17.00 h

The NDA Government has been given the final nod in the Rajya Sabha and this will become operational. But the NDA had opposed this when
the UPA Government tried to do the same thing.

Madam, Assam is a State where every year we have flood and erosion. Normal citizens of India are tagged Bangladeshis. Here, I would just
like to mention how these people, who are innocent citizens of India, came to be labelled as Bangladeshis. Suddenly, overnight there is a gush of
flood in their houses and they have to save the lives of their children. In such a situation, they have no time to save their documents. Eventually,
they lose their precious documents in flood. As a result, they lose hundreds of acres of land. These very people do not get the documents eventually
and are labelled as Bangladeshis. But construction of a concrete wall between India and Bangladesh and a boundary demarcation will be a
permanent solution and this scourge of 'Bangladeshi' will go away from minorities of Asom. I would also like to say that people living in the periphery
of boundary between India and Bangladesh are suffering a lot. Their suffering should be permanently solved by demarcating the land permanently
between the two nations.

On behalf of the people of Assam, I would request hon. Prime Minister to fulfil his election promise that not even an inch of land will be given
to Bangladesh. This was promised by our hon. Prime Minister and I would request the Minister of External Affairs to kindly withdraw the Bill for the
larger interest of the country and its people, especially the people of Asom.

SHRI RAM PRASAD SARMAH (TEZPUR): Madam, I stand here to argue on the Constitution (One Hundred and Nineteenth Amendment) Bill 2013 on
land transfer between India and Bangladesh. Though we never wanted partition, it was imposed upon us and lakhs and lakhs of people were
displaced and killed. This is the scourge of history we are facing. Bangladesh was born from our home and having taken birth, the burden of
Bangladeshis is being faced by Asom. Asom has carried this burden for a long time particularly after the war of 1971 and liberation of Bangladesh.
The people who came as illegal infiltrators settled in Asom. All the promises made by different Governments in the past either by the Congress
Government or AGP Government failed to bear any result.

The demarcated line by Radcliffe was drawn haphazardly and it has not solved the border problem. Many enclaves were left undecided and
un-demarcated, where our people reside in their land and their people reside in our land. At the initial stage, we opposed this land transfer, Asom
was against this transfer of 268.39 acres of land. Originally, it was 499 acres but it was settled at 268.39 acres. Keeping the matter alive, the
Bangladeshis did infiltrate India through that corridor and also smuggled cows and cattle to the extent of 15 lakhs cattle to Bangladesh. The ping
food industry was set up in Bangladesh border and it has grown in Bangladesh through smuggling of cows from India. The riverine area is
unprotected. The borders are porous. The BSF is not able to manage the border. The total length of the border is 4096 kilometres. The agreement

was signed on 16 of May, 1974. It will complete exactly 41 years after 8 days.

That has not settled it. Again, in 1992, some settlements were made. Ultimately, in 2011, Dr. Manmohan Singh and our Chief Minister Shri
Tarun Gogoi went to Bangladesh and signed a protocol. That protocol is being ratified now. We opposed it. The indigenous organisations of Assam
opposed the transfer of land to Bangladesh so far as Assam's land is concerned. We had a strong opposition. We fought. We agitated. The Bharatiya
Janata Party was a part of that agitation. ...(Interruptions) But ultimately it came to the interests of the nation. The Congress Government in the
State took a U-turn and dashed a letter to the Prime Minister of India opposing the exclusion of Assam from the land transfer. ...( Interruptions)
Ultimately, we agreed to it. ...(Interruptions) That letter is on record.

SHRI GAURAV GOGOI (KALIABOR): You show the record. ...(Interruptions)
SHRI RAM PRASAD SARMAH: When the hon. Minister of External Affairs speaks, she will reply. Please keep quiet. Please sit down. ...(Interruptions)

This is the Chief Minister's letter. Hon. Minister will reply. ...( Interruptions) So, we had to include Assam in the land border agreement. We had
opposed this because we wanted total protection for Assam against infiltration. The identity of the Assamese people must be protected. The
Congress Government failed to protect the identity of the Assamese people, the indigenous people of Assam. The Congress people wanted to make
Assam a second Bangladesh. We opposed that tooth and nail in Assam and in Parliament. I must proudly say that even today, we are opposing it on
behalf of the people of Assam. ...(Interruptions)

HON. SPEAKER: You are going to speak.

...(Interruptions)



HON. SPEAKER: I will take care; do not worry.
...(Interruptions)

SHRI RAM PRASAD SARMAH : The area in occupation of Bangladesh is huge. There is nothing done by the past governments to detect and deport
the Bangladeshis. ...(Interruptions)

We also want the minorities in Bangladesh who came to India as refugees, the Hindu Bengalis, the Chakmas, the Hajongs, and the Christian
minorities to be protected. That is our demand. ...(Znterruptions) We will have to see that the Hindu minorities and Chakmas and Christians and
others are not leaving Bangladesh. The Government of India must ensure that while giving the land. ...(Interruptions) Two hundred and sixty-eight
acres is a big chunk of land. We must ensure that minority religions of Bangladesh are protected thoroughly. In some sense, we are parting away
with 268 acres of land. ...(Interruptions) It will initiate a new process and a new chapter in the relations between the two countries. It will also open
a transit route to Agartala, Mizoram and Barak Valley in Assam.

With these words, I support the Bill and congratulate the Foreign Minister for initiating the move. But at the same time I strongly deprecate the
methods and procedures adopted by the Congress-ruled State of Assam.

Thank you.

SHRI TATHAGATA SATPATHY (DHENKANAL): Madam Speaker, in this kind of a Bill where we are not very conversant with foreign affairs, they
should have given a map with the Bill so that we can understand. ...(Interruptions)

SHRI MOHAMMAD SALIM: Or, we can use the screens.
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SHRI K.N. RAMACHANDRAN (SRIPERUMBUDUR): Without making any amendment, you have made that agreement....( Interruyptions)
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DR. M. THAMBIDURAI (KARUR): Hon. Speaker, just now our External Affairs Minister said that my leader Amma also filed a case in the Supreme
Court. That is a fact. What is the stand of the Central Government? When the Central Government is filing the affidavit, it is going against that. That
is what we raise. It was not passed by the Parliament. What has happened is a legal thing. Therefore, you said that both the Houses have to pass
whatever we have done, especially territorial issues. If they are giving anything from our country to the other country, it has to be done. We are
doing like that. The External Affairs Ministry is filing the affidavit, it is filing the affidavit in a different way. Even the Supreme Court observed this.
That is what we are raising. Please instruct your people to rectify that.

SHRIMATI SUSHMA SWARAJ: Hon. Deputy-Speaker, I told that the matter is sub judice. Therefore, I cannot answer that matter in this House,
especially in this regard when we are talking about the land boundary agreement with Bangladesh. So, that question is not relevant. It was relevant
in one sense only and, I think, I have already answered that.
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Hence, it is "he', not “she'.
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The Chief Minister Tarun Gogoi has recently stated that the State Government cannot support the Agreement until Bangladesh returns the land to
Assam currently under its occupation. That means, 738 acres. Significantly, Gogoi was also present with the then Prime Minister, Manmohan Singh
when the Agreement was signed in Dhaka. After his return from Bangladesh, he had also expressed his satisfaction over the Agreement but now he
is retracting from his earlier stand. On being questioned about the LBA, the Chief Minister sought to know about the steps being taken by the
Narendra Modi Government to bring back Assam's land under Bangladesh occupation.
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steps so that the aforesaid protocol is ratified by the Parliament by including the clauses relating to Assam." st a1 sieft @1 @i ue am arn, wid) Adea
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SHRI GAURAV GOGOI : Madam Speaker, I need a small clarification.
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SHRI GAURAV GOGOI : Madam, I have a clarification regarding the acreage of land gained by Assam. The hon. Minister of External Affairs was very
right in talking about the land under adverse possessions where Bangladesh had 738 acres of land under adverse possession which belongs to
Assam. More than 470 acres, under adverse possession, will be brought back to Assam. Is it also correct that after formalizing the undemarcated
boundaries in Assam within Lathitilla-Dumabari area Assam will further gain in addition to 470 acres under adverse possession? After finalizing the
undemarcated boundaries in Lathitilla-Dumabari area, will Assam gain further 714 acres of land, as stated by MEA documentation? Thereby the total
gain of land to Assam is 1240 acres. Will the hon. Minister clarify this because these are land records? We wanted to be stated that the land that
Assam gains from adverse possession and the land that Assam gains from finalizing the undemarcated boundaries.
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HON. SPEAKER: Hon. Members, before I put the Motion for Consideration to the vote of the House, I may inform the House that this being a
Constitution (Amendment) Bill, voting has to be by Division.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam, we have to remind the hon. Members to sit in their respective seats. Then, only their votes will be
recorded.

HON. SPEAKER: The voting on another Bill has already taken place in the afternoon. Yesterday also they had voted. I think, everybody knows how to
vote and from where to vote.

Let the lobbies be cleared-

HON. SPEAKER: Now, the Lobbies have been cleared.

Hon. Members, you all know as to how to vote and everything. So, no instructions are necessary.

The guestion is:

"That the Bill further to amend the Constitution of India to give effect to the acquiring of territories by India and transfer of certain
territories to Bangladesh in pursuance of the agreement and its protocol entered into between the Governments of India and
Bangladesh, as passed by Rajya Sabha, be taken into consideration."

The Lok Sabha divided:
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Phule, Sadhvi Savitri Bai
Poddar, Shrimati Aparupa
Prabakaran, Shri K. R. P.
Uprasad, Dr. Bhagirath
Pratap, Shri Krishan
*Premachandran, Shri N.K.
Raajhaa, Shri A. Anwhar
Radhakrishnan, Shri Pon

Radhakrishnan, Shri R.

DRaghavan, Shri M.K.

Rai, Shri Nityanand

Raj, Shrimati Krishna

Rajbhar, Shri Harinarayan
Rajendran, Shri S.

Rajesh, Shri M. B.

Rajoria, Dr. Manoj

Rajput, Shri Mukesh

Raju, Shri Ashok Gajapathi
Raju, Shri Gokaraju Ganga
Ram, Shri Janak

Ram, Shri Vishnu Dayal
*Ramachandran, Shri K. N.
Ramachandran, Shri Mullappally
Rao, Shri M. Venkateswara

Rao (Avanthi), Shri Muthamsetti Srinivasa
Rathod, Shri D.S.

Rathore, Col. Rajyavardhan
Rathwa, Shri Ramsinh

Raut, Shri Vinayak Bhaurao

Raval, Shri Paresh



Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar
Reddy, Shri J.C. Divakar

Reddy, Shri Konda Vishweshwar

Reddy, Shri Mekapati Raja Mohan

UReddy, Shri P. Srinivasa
Reddy, Shri Y. V. Subba
*Renuka, Shrimati Butta
Rijiju, Shri Kiren

Rio, Shri Neiphiu

Roy, Prof. Saugata

Rudy, Shri Rajiv Pratap
Sahu, Shri Chandulal
Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev
Saini, Shri Rajkumar
Salim, Shri Mohammad
Samal, Dr. Kulmani
Sampla, Shri Vijay
Sampath, Dr. A.
*Sanghamita, Dr. Mamtaz
Sanjar, Shri Alok

Saren, Dr. Uma

Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
Satav, Shri Rajeev
Sathyabama, Shrimati V.
Satpathy, Shri Tathagata
Sawaikar, Adv. Narendra Keshav
Sawant, Shri Arvind
*Senthilnathan, Shri P. R.

Shah, Shrimati Mala Rajyalakshmi

EIShanawas, Shri M.IL.

Sharma, Dr. Mahesh
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shewale, Shri Rahul

Shinde, Dr. Shrikant Eknath

Shirole, Shri Anil



Shyal, Dr. Bhartiben D.
Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Simha, Shri Pratap

Singh, Dr. Jitendra

Singh, Dr. Nepal

Singh, Dr. Prabhas Kumar
Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh, Gen. (Retd) Vijay Kumar
Singh, Kunwar Bharatendra
Singh, Shri Abhishek

Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Dushyant
Singh, Shri Ganesh

Singh, Shri Hukum

Singh, Shri Lallu

Singh, Shri Nagendra
Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Rajnath

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Ravneet

Singh, Shri Satyapal

Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Solanki, Dr. Kirit P.
Somaivya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam
Sonowal, Shri Sarbananda
Sriram, Shri Malyadri

Sriramulu, Shri B.

Usundaram, Shri P. R.
Suresh, Shri D.K.

Suresh, Shri Kodikunnil

@Swara]', Shrimati Sushma



Tadas, Shri Ramdas C.
Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh
Tasa, Shri Kamakhya Prasad
Teacher, Shrimati P.K. Shreemathi
Teli, Shri Rameshwar

Teni, Shri Ajay Misra
Thambidurai, Dr. M.
|:lTharoor, Dr. Shashi
*Thomas, Prof. K.V.

Tiwari, Shri Manoj

Tomar, Shri Narendra Singh
Tripathi, Shri Sharad
Trivedi, Shri Dinesh
Udhayakumar, Shri M.
Usendi, Shri Vikram

Utawal, Shri Manohar
Vanaroja, Shrimati R.
Vardhan, Dr. Harsh
Vasanthi, Shrimati M.
Vasava, Shri Parbhubhai Nagarbhai

Velagapalli, Shri Varaprasad Rao

Uvenkatesh Babu, Shri T. G.
Venugopal, Dr. P.

Venugopal, Shri K. C.

Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shri Rajesh

Verma, Shrimati Rekha

Vichare, Shri Rajan

Wanga, Shri Chintaman Navasha
Yadav, Shri Hukmdeo Narayan

Yadav, Shri Om Prakash

Nil

ABSTAIN
Nil



...(Interruptions)
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HON. SPEAKER: Subject to further correction™, the result of the Division is:
Ayes: 320

Noes: 001

Abstain: 000

The motion is carried by a majority of the total membership of the House and by a majority of not less than two-thirds of the Members present and
voting.

The motion was adopted.
Clause 2 Definitions
HON. SPEAKER: The House will now take up Clause-by-Clause consideration of the Bill
Before I put Clause 2 to the vote of the House, I would like to say that this being a Constitution (Amendment) Bill, voting has to by Division.
The lobbies are already clear.
The question is:
"That clause 2 stand part of the Bill."

The Lok Sabha divided:

DIVISION NO. 2 AYES 17:51 Hrs.
Adityanath, Yogi

Adsul, Shri Anandrao

Advani, Shri LK.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
Ahlawat, Shrimati Santosh
Ahluwalia, Shri S.S.

Ali, Shri Idris

Amarappa , Shri Karadi Sanganna
Ananthkumar, Shri

Angadi, Shri Suresh C.
Arunmozhithevan, Shri A.

Azad, Shri Kirti

Babu, Dr. Ravindra

Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Bala, Shrimati Anju
Bandyopadhyay, Shri Sudip
Banerjee, Shri Kalyan

U Banerjee, Shri Prasun



Bansode, Adv. Sharadkumar Maruti
Basheer, Shri E. T. Mohammad
Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Bodh Singh

Bhagat, Shri Sudarshan

Bhamre, Dr. Subhash Ramrao

UBharathi Mohan, Shri R.K.
Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben
Bhuria, Shri Dileep Singh
Bidhuri, Shri Ramesh

Biju, Shri P. K.

Birla, Shri Om

Bohra, Shri Ramcharan

Bose, Prof. Sugata

Chand, Shri Nihal

Chandel, Kunwar Pushpendra Singh
Chaudhary, Shri C. R.
Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.
Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chaudhary, Shri Santokh Singh
Chaudhury, Shri Jitendra
*Chauhan, Shri P. P.

Chautala, Shri Dushyant
Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan
Chhotelal, Shri

Chinnaiyan, Shri S. Selvakumara
Choubey, Shri Ashwini Kumar
Choudhary, Shri Birendra Kumar
Chouhan, Shri Nandkumar Singh
Chudasama, Shri Rajeshbhai
Danve, Shri Raosaheb Patil

Dastidar, Dr. Kakoli Ghosh

Upatta, Shri Sankar Prasad
Dattatreya, Shri Bandaru

Deka, Shri Ramen



Dev, Kumari Sushmita

Devi, Shrimati Rama

Devi, Shrimati Veena
Dharambir, Shri

Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dohre, Shri Ashok Kumar
Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant

Dubey, Shri Satish Chandra
Dwivedi, Shri Harishchandra alias Harish
*Elumalai, Shri V.

Gaddigoudar, Shri P.C.

Gaikwad, Dr. Sunil Baliram
Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Rahul

Gandhi, Shrimati Maneka Sanjay
Gangwar, Shri Santosh Kumar
Gautam, Shri Satish Kumar
Geete, Shri Anant Gangaram
Ghosh, Shrimati Arpita

Giluwa, Shri Laxman

Gogoi, Shri Gaurav

DGohain, Shri Rajen

+Gopal, Dr. K.

Gopalakrishnan, Shri C.
Gopalakrishnan, Shri R.

Gowda, Shri D.V. Sadananda
Gowda, Shri S.P. Muddahanume
Gupta, Shri Sudheer

Gurjar, Shri Krishanpal

Hansdak, Shri Vijay Kumar
*Hari, Shri G.

Haribabu, Dr. Kambhampati
Hooda, Shri Deepender Singh
Jadhav, Shri Sanjay Haribhau
Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram

Jat, Prof. Sanwar Lal



Jaunapuria, Shri Sukhbir Singh
Jayavardhan, Dr. J.

Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar

Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan
Ukalvakuntla, Shrimati kavitha
Kamaraj, Dr. K.

Karandlaje, Kumari Shobha
Karunakaran, Shri P.

Kashyap, Shri Dinesh

Kashyap, Shri Virender
Kaswan, Shri Rahul

Kataria, Shri Rattan Lal

Kateel, Shri Nalin Kumar
Kaushik, Shri Ramesh Chander
*Khan, Shri Md. Badaruddoza
Khanduri AVSM, Maj. Gen. (Retd.) B.C.
Khanna, Shri Vinod

Kharge, Shri Mallikarjun
Khuba, Shri Bhagwanth
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

Kishore, Shri Kaushal

Koli, Shri Bahadur Singh
Koshyari, Shri Bhagat Singh
Kristappa, Shri N.

Kulaste, Shri Faggan Singh
Kumar, Dr. Virendra

Kumar, Kunwar Sarvesh
Kumar, Shri Dharmendra
Kumar, Shri K. Ashok

Kumar, Shri Kaushalendra
Kumar, Shri P.

Kumar, Shri Shanta

Kundariya, Shri Mohanbhai Kalyanjibhai
Kushawaha, Shri Ravinder
Lekhi, Shrimati Meenakashi

Lokhande, Shri Sadashiv



Maharaj, Dr. Swami Sakshiji
Mahato, Dr. Banshilal
Mahato, Dr. Mriganka
Mahato, Shri Bidyut Baran
Mahtab, Shri Bhartruhari
Mahendran, Shri C.

Majhi, Shri Balbhadra
Mandal, Dr. Tapas

Manjhi, Shri Hari

Marabi, Shri Kamal Bhan Singh
Maragatham, Shrimati K.
Maurya, Shri Keshav Prasad
Meena, Shri Arjun Lal

Meena, Shri Harish

OMeghwal, Shri Arjun Ram
Mishra, Shri Anoop

Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan
Mishra, Shri Janardan
Mishra, Shri Kalraj

Modi, Shri Narendra
Mohan, Shri M. Murli
Mohan, Shri P.C.
Mohapatra, Dr. Sidhant
Moily, Shri M. Veerappa
Mukherjee, Shri Abhijit
Munda, Shri Karia

Munde, Dr. Pritam Gopinath

I:|I'~f1uniyappa, Shri K.H.
Nagar, Shri Rodmal
Nagarajan, Shri P.

Naik, Shri Shripad Yesso
*Narasimham, Shri Thota
Nath, Shri Chand

Natterjee, Shri J.J.T.

Nete, Shri Ashok Mahadeorao
Nishad, Shri Ajay

Nishad, Shri Ram Charitra

Nishank, Dr. Ramesh Pokhriyal



Oram, Shri Jual

Paatle, Shrimati Kamla
*Pala, Shri Vincent H.
Pandey, Dr. Mahendra Nath
Pandey, Shri Hari Om
Pandey, Shri Rajesh

Pandey, Shri Ravindra Kumar
Paraste, Shri Dalpat Singh
Parthipan, Shri R.

Paswan, Shri Chhedi
Paswan, Shri Chirag

Paswan, Shri Kamlesh
Paswan, Shri Ram Chandra
Paswan, Shri Ramvilas
Patasani, Shri Prasanna Kumar
Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Lalubhai Babubhai
Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh
Patel, Shri Subhash

Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri C. R.

Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka
Patole, Shri Nana

Phule, Sadhvi Savitri Bai
Poddar, Shrimati Aparupa
Prabakaran, Shri K, R, P.
Prasad, Dr. Bhagirath

Pratap, Shri Krishan

DPremachandran, Shrri N.K.
Raajhaa, Shri A. Anwhar
Radhakrishnan, Shri Pon
Radhakrishnan, Shri R.
URaghavan, Shri MK.

Rai, Shri Nityanand

Raj, Shrimati Krishna

Rajbhar, Shri Harinarayan



*Rajendran, Shri S.

Rajesh, Shri M. B.

Rajoria, Dr. Manoj

Rajput, Shri Mukesh

Raju, Shri Ashok Gajapathi
Raju, Shri Gokaraju Ganga
Ram, Shri Janak

Ram, Shri Vishnu Dayal
Ramachandran, Shri K. N.
Ramachandran, Shri Mullappally
Rao, Shri M. Venkateswara

Rao (Avanthi), Shri Muthamsetti Srinivasa
Rathod, Shri D.S.

Rathore, Col. Rajyavardhan
Rathwa, Shri Ramsinh

Raut, Shri Vinayak Bhaurao
Raval, Shri Paresh

Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar
Reddy, Shri J.C. Divakar

Reddy, Shri Konda Vishweshwar

Reddy, Shri Mekapati Raja Mohan

I:lRedd\,r, Shri P. Srinivasa
Reddy, Shri Y. V. Subba
*Renuka, Shrimati Butta
Rijiju, Shri Kiren

Rio, Shri Neiphiu

Roy, Prof. Saugata
Rudy, Shri Rajiv Pratap
Sahu, Shri Chandulal
Sahu, Shri Lakhan Lal
Sai, Shri Vishnu Dev
Saini, Shri Rajkumar
Salim, Shri Mohammad
Samal, Dr. Kulmani
Sampla, Shri Vijay
Sampath, Dr. A.

*Sanghamita, Dr. Mamtaz



Sanjar, Shri Alok

Saren, Dr. Uma

Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
Satav, Shri Rajeev

Sathyabama, Shrimati V.
Satpathy, Shri Tathagata
Sawaikar, Adv. Narendra Keshav
Sawant, Shri Arvind
*Senthilnathan, Shri P. R.

Shah, Shrimati Mala Rajyalakshmi

DShanavas, Shri M.I.
Sharma, Dr. Mahesh
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shewale, Shri Rahul

Shinde, Dr. Shrikant Eknath
Shirole, Shri Anil

Shyal, Dr. Bhartiben D.
Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Simha, Shri Pratap

Singh, Dr. Jitendra

Singh, Dr. Nepal

Singh, Dr. Prabhas Kumar
Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh, Gen. (Retd) Vijay Kumar
Singh, Kunwar Bharatendra
Singh, Shri Abhishek

Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Hukum

Singh, Shri Lallu

Singh, Shri Nagendra

Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Rajnath



Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Satyapal
Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit
Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam
Sonowal, Shri Sarbananda
Sriram, Shri Malyadri

Sriramulu, Shri B,

DSundaram, Shri P. R.

Suresh, Shri D.K.

Suresh, Shri Kodikunnil

Swaraj, Shrimati Sushma

Tadas, Shri Ramdas C.

Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh
Tasa, Shri Kamakhya Prasad
Teacher, Shrimati P.K. Shreemathi
Teli, Shri Rameshwar

Teni, Shri Ajay Misra
Thambidurai, Dr. M.

Charoor, Dr. Shashi

Thomas, Prof. K.V.

Tiwari, Shri Manoj

*Tomar, Shri Narendra Singh
Tripathi, Shri Sharad

Trivedi, Shri Dinesh
Udhayakumar, Shri M.

Usendi, Shri Vikram

Utawal, Shri Manohar

Vanaroja, Shrimati R.

Vardhan, Dr. Harsh

Vasanthi, Shrimati M.

Vasava, Shri Parbhubhai Nagarbhai
Velagapalli, Shri Varaprasad Rao

*Venkatesh Babu, Shri T. G.



Venugopal, Dr. P.

Venugopal, Shri K. C.

Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Veerma, Shri Rajesh

Verma, Shrimati Rekha

Vichare, Shri Rajan

Wanga, Shri Chintaman Navasha
Yadav, Shri Hukmdeo Narayan
Yadav, Shri Om Prakash

Yediyurappa, Shri B.S.

NOES
Nil

ABSTAIN
Nil

HON. SPEAKER: Subject to correction™, the result of the Division is:
Ayes: 323

Noes: 000

Abstain: 000

The motion is carried by a majority of the total membership of the House and by a majority of not less than two-thirds of the Members present and
voting.

The motion was adopted.

Clause 2 was added to the Bifl

Clause 3 Amendment of First Schedule to the Constitution

HON. SPEAKER: Hon. Members, there are seven Government Amendments to Clause 3. Hon. Minister.
ool I G300 -
gAs 2, ufés 20 i 21 3, -

"ifderor (was 2 ooftzrai Fgieror) aféiferemr, 2013" ¥ zerer w2
"Jifeeror (itai sieheror) afédsremr, 2015" gferzenfii fper sme; (1)

vAG 2, ufep 22 3, -

"sifderer (ues 3 Jooltzrai siolermer) affiferm, 2013" & Femer w2
“sifoerer (2iai Jioleror) aftifremr, 2015" yferzentie Ryer sme (2)



gAs 2, ufes 27 stz 28 3, -

"Jiféernor (was 3 Joofterar Joiteror) aféferemr, 2013" A zemer uz
"sifderer (Far sioeror) aiftiforer, 2015" yferzenfie fven smy (3)

9AG 2, ufep 29 aiz 30 4, -

"sifeerer (uep 30 Isoltzrai Jdoer) aftiferm, 2013" & Feme w2
“sifoerer (itar 2ioieror) aftifereer, 2015" yferzentae Rer s (4)

gAs 2, dfés 34 3, -

"siféeror (wap i Jooftzrai Jigieor) aféfrmpr, 2013" & oo U2
"siferor (aai sieheror) i, 2015" yRrenfie Rier sme; (5)

gAs 2, ufés 38 sftz 39 3, -

"sifdenor (was 2 sooflerai zigheor) afdiforasr, 2013" A zener uz
"sifdenor (2t 2ioNeror) aiftforet, 2015" gferzenfiier Ren e (6)

A5 2, ufes 40 3, -

"Jifeeret (wes 3 Jooftaral Joitemr) aféferrr, 2013" & Feme Uz
“Sifeerret (2t Jioeror) aftferm, 2015" yfrzenttn fpen sme (7)

(sftorctt A o Fereror)

SHRI MALLIKARJUN KHARGE (GULBARGA): You have already voted two Clauses. Now, again you are moving it from one to seven together.
HON. SPEAKER: Yes, they will be taken up together.

SHRI MALLIKARJUN KHARGE: You could have taken it earlier.

HON. SPEAKER: These are Amendments and not Clauses.

emgﬁz::-mm:mﬁ,wﬁmﬁm & aftz 33t 3t AT cirgelt 3 Joieret 3) ... (cw@emor)

HON. SPEAKER: These are Amendments to Clause 3.
-..(Interruptions)
HON. SPEAKER: Mr. Gaurav Gogoi, please go to your seat.

eﬁmﬁ{{ﬁz::-nnma:amawmﬁﬁaﬂaaésﬁzaamﬁﬁﬁa‘iﬁllgmmamw&ﬁm%mmﬁmﬁuawﬁm,mﬁEBﬁ%sﬁzm
geton doiterol & 5 119ar @t 100ar fven sy,

18.00 hrs.
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HON. SPEAKER: Before I put clause 3, as amended, to the vote of the House, I would like to say that this being a Constitution (Amendment) Bill,
voting has to be by Division.

Now, the Lobbies have already been cleared.
The guestion is:

"That clause 3, as amended, stand part of the Bill."

The Lok Sabha divided:



DIVISION NO. 3 AYES 17:55 Hrs.

Adityanath, Yogi

Adsul, Shri Anandrao

Advani, Shri LK.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
Ahlawat, Shrimati Santosh
Ahluwalia, Shri S.S.

Ali, Shri Idris

Amarappa , Shri Karadi Sanganna
Ananthkumar, Shri

Angadi, Shri Suresh C.
Arunmozhithevan, Shri A.

Azad, Shri Kirti

Babu, Dr. Ravindra

Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Bala, Shrimati Anju
Bandyopadhyay, Shri Sudip
Banerjee, Shri Kalyan
DBanerjee, Shri Prasun
Bansode, Adv. Sharadkumar Maruti
Basheer, Shri E. T. Mohammad
Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Bodh Singh

Bhagat, Shri Sudarshan

Bhamre, Dr. Subhash Ramrao

UBharathi Mohan, Shri R.K.
Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben
Bhuria, Shri Dileep Singh
Bidhuri, Shri Ramesh

Biju, Shri P. K.

Birla, Shri Om

Bohra, Shri Ramcharan
Bose, Prof. Sugata

Chand, Shri Nihal

Chandel, Kunwar Pushpendra Singh
Chaudhary, Shri C. R.

Chaudhary, Shri Haribhai



Chaudhary, Shri P.P.
Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chaudhary, Shri Santokh Singh
Chaudhury, Shri Jitendra
*Chauhan, Shri P. P.

Chautala, Shri Dushyant
Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan
Chhotelal, Shri

Chinnaiyan, Shri S. Selvakumara
Choubey, Shri Ashwini Kumar
Choudhary, Shri Birendra Kumar

Chouhan, Shri Nandkumar Singh

DChowdhary, Shri Adhir Ranjan
Chudasama, Shri Rajeshbhai
Danve, Shri Raosaheb Patil
Dastidar, Dr. Kakoli Ghosh
*Datta, Shri Sankar Prasad
Dattatreya, Shri Bandaru

Deka, Shri Ramen

Dev, Kumari Sushmita

Devi, Shrimati Rama

Devi, Shrimati Veena
Dharambir, Shri

Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dohre, Shri Ashok Kumar
*Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant

Dubey, Shri Satish Chandra
Dwivedi, Shri Harishchandra alias Harish
*Elumalai, Shri V.

Gaddigoudar, Shri P.C.

Gaikwad, Dr. Sunil Baliram
Gandhi, Shri Dilipkumar Mansukhlal

Gandhi, Shri Rahul



Gandhi, Shrimati Maneka Sanjay
Gangwar, Shri Santosh Kumar
Gautam, Shri Satish Kumar
Geete, Shri Anant Gangaram
Ghosh, Shrimati Arpita

Giluwa, Shri Laxman

Gogoi, Shri Gaurav

Gohain, Shri Rajen

Ogopal, Dr. K.
*Gopalakrishnan, Shri C,
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HON. SPEAKER: Subject to correctiont, the result of the Division is:
Ayes: 318

Noes: 000

Abstain: 000

The motion is carried by a majority of the total membership of the House and by a majority of not less than two-thirds of the members present and
voting.

The motion was adopted,

Clause 3, as amended, was added to the Bill.

HON. SPEAKER: The lobbies may be opened for some time.
First Schedule, Second Schedule and Third Schedule

HON. SPEAKER: There are no amendments to the First, Second and Third Schedules. If the House agrees, I shall put all the Schedules together to
the vote of the House in which case the result of the voting by Division shall be taken as applicable to each Schedule.

SEVERAL HON. MEMBERS: Yes.
HON. SPEAKER: Let the Lobbies be cleared --

Now, the Lobbies have been cleared.

So, as agreed, I shall now put the First Schedule, the Second Schedule and the Third Schedule to the vote of the House.
The question is:

"That the First Schedule, the Second Schedule and the Third Schedule stand part of the Bill."

The Lok Sabha divided:

DIVISION NO. 4 AYES 18:03 Hrs,
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HON. SPEAKER: Subject to correction™, the result of the Division is:
Ayes: 333
Noes: 000



Abstain: 000

The motion is carried by a majority of the total membership of the House and by a majority of not less than two-thirds of the members present and
voting.

The motion was adopted.
The First Schedule, the Second Schedule and the Third Schedule
were added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.

HON. SPEAKER: Now the Minister may move that the Bill, as amended, be passed.
ool A T FaRIS ¢ 3BT AR, Yol WG B |
"fop faeRrs @t Jigifer wu 3 wiva fosen sme,”

HON. SPEAKER: Before I put the Bill, as amended, be passed, to vote of the House, I would like to say that this being a Constitution (Amendment)
Bill, voting has to be by Division.

Now, the lobbies are already clear.
The question is:

"That the Bill, as amended, be passed.”

The Lok Sabha divided:

DIVISION NO.5 AYES 18:06 Hrs,
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Bohra, Shri Ramcharan

Bose, Prof. Sugata

Chand, Shri Nihal

Chandel, Kunwar Pushpendra Singh
Chaudhary, Shri C. R.
Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.
Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chaudhary, Shri Santokh Singh
Chaudhury, Shri Jitendra
Chauhan, Shri P, P.
*Chautala, Shri Dushyant
Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan
Chhotelal, Shri

Chinnaiyan, Shri S. Selvakumara



Choubey, Shri Ashwini Kumar
Choudhary, Shri Birendra Kumar

Chouhan, Shri Nandkumar Singh

|:l{:hcww.ndhury, Shri Adhir Ranjan
Chudasama, Shri Rajeshbhai
Danve, Shri Raosaheb Patil
Dastidar, Dr. Kakoli Ghosh
*Datta, Shri Sankar Prasad
Dattatreya, Shri Bandaru

Deka, Shri Ramen

*Dev, Kumari Sushmita

Devi, Shrimati Rama

Devi, Shrimati Veena
Dharambir, Shri

Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dohre, Shri Ashok Kumar
Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant

Dubey, Shri Satish Chandra
Dwivedi, Shri Harishchandra alias Harish
*Elumalai, Shri V.

Gaddigoudar, Shri P.C.

Gaikwad, Dr. Sunil Baliram
Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Rahul

Gandhi, Shrimati Maneka Sanjay
Gandhi, Shrimati Sonia
Gangwar, Shri Santosh Kumar
Gautam, Shri Satish Kumar
Geete, Shri Anant Gangaram
Ghosh, Shrimati Arpita

Giluwa, Shri Laxman

Gogoi, Shri Gaurav

OGohain, Shri Rajen

*Gopal, Dr. K.

Gopalakrishnan, Shri C.

Gopalakrishnan, Shri R.



Gowda, Shri D.V. Sadananda
Gowda, Shri S.P. Muddahanume
Gupta, Shri Sudheer

Gurjar, Shri Krishanpal
Hansdak, Shri Vijay Kumar
*Hari, Shri G.

Haribabu, Dr. Kambhampati
*Hooda, Shri Deepender Singh
Jadhav, Shri Sanjay Haribhau
Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram
Jat, Prof. Sanwar Lal
Jaunapuria, Shri Sukhbir Singh
Jayavardhan, Dr., J.

Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar

Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan
Ukalvakuntla, Shrimati kavitha
Kamaraj, Dr. K.

Karandlaje, Kumari Shobha
Karunakaran, Shri P.

Kashyap, Shri Dinesh

Kashyap, Shri Virender
Kaswan, Shri Rahul

Kataria, Shri Rattan Lal

Kateel, Shri Nalin Kumar
Kaushik, Shri Ramesh Chander
*Khan, Shri Md. Badaruddoza
Khanduri AVSM, Maj. Gen. (Retd.) B.C.
Khanna, Shri Vinod

Kharge, Shri Mallikarjun

Khuba, Shri Bhagwanth
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

Kishore, Shri Kaushal

Koli, Shri Bahadur Singh
Koshyari, Shri Bhagat Singh

Kristappa, Shri N.



Kulaste, Shri Faggan Singh
Kumar, Dr. Virendra
Kumar, Kunwar Sarvesh
Kumar, Shri Dharmendra
Kumar, Shri K. Ashok
Kumar, Shri Kaushalendra
Kumar, Shri P.

Kumar, Shri Shanta
Kundariya, Shri Mohanbhai Kalyanjibhai
Kushawaha, Shri Ravinder
Lekhi, Shrimati Meenakashi
Lokhande, Shri Sadashiv
Maharaj, Dr. Swami Sakshiji
Mahato, Dr. Banshilal
Mahato, Dr. Mriganka
Mahato, Shri Bidyut Baran
Mahtab, Shri Bhartruhari
Mahendran, Shri C.

Maijhi, Shri Balbhadra
Mandal, Dr. Tapas

Manjhi, Shri Hari

Marabi, Shri Kamal Bhan Singh
Maragatham, Shrimati K.
Maurya, Shri Keshav Prasad
Meena, Shri Arjun Lal
Meena, Shri Harish
Meghwal, Shri Arjun Ram
Mishra, Shri Anoop

Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan
Mishra, Shri Janardan
Mishra, Shri Kalraj

Modi, Shri Narendra

Mohan, Shri M. Murli
Mohan, Shri P.C.

Mohapatra, Dr. Sidhant

DMoin, Shri M. Veerappa
Mukherjee, Shri Abhijit
Munda, Shri Karia

Munde, Dr. Pritam Gopinath



Muniyappa, Shri K.H.

Nagar, Shri Rodmal
Nagarajan, Shri P.

Naik, Shri Shripad Yesso
*Narasimham, Shri Thota
Nath, Shri Chand

Natterjee, Shri J.J.T.

Nete, Shri Ashok Mahadeorao
Nishad, Shri Ajay

Nishad, Shri Ram Charitra

Nishank, Dr. Ramesh Pokhriyal
Oram, Shri Jual

Paatle, Shrimati Kamla
*Pala, Shri Vincent H.
Pandey, Dr. Mahendra Nath
Pandey, Shri Hari Om
Pandey, Shri Rajesh

Pandey, Shri Ravindra Kumar
Paraste, Shri Dalpat Singh
Parasuraman, Shri K.
Parthipan, Shri R.

Paswan, Shri Chhedi
Paswan, Shri Chirag

Paswan, Shri Kamlesh
Paswan, Shri Ram Chandra
Paswan, Shri Ramvilas
Patasani, Shri Prasanna Kumar
Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Lalubhai Babubhai
Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh
Patel, Shri Subhash

Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri C. R.

Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka
Patole, Shri Nana

Phule, Sadhvi Savitri Bai



Poddar, Shrimati Aparupa
Prabakaran, Shri K. R. P.
Pradhan, Shri Nagendra Kumar
Prasad, Dr. Bhagirath

Pratap, Shri Krishan

DPremachandran, Shiri N.K.
Raajhaa, Shri A. Anwhar
Radhakrishnan, Shri Pon
Radhakrishnan, Shri R,
*Raghavan, Shri M.K.

Rai, Shri Nityanand

Raj, Shrimati Krishna

Rajbhar, Shri Harinarayan
Rajendran, Shri S.

Rajesh, Shri M. B.

Rajoria, Dr. Manoj

Rajput, Shri Mukesh

Raju, Shri Ashok Gajapathi
Raju, Shri Gokaraju Ganga
Ram, Shri Janak

Ram, Shri Vishnu Dayal
Ramachandran, Shri K. N.
Ramachandran, Shri Mullappally
Rao, Shri M. Venkateswara
Rao (Avanthi), Shri Muthamsetti Srinivasa
Rathod, Shri D.S.

Rathore, Col. Rajyavardhan
Rathwa, Shri Ramsinh

Raut, Shri Vinayak Bhaurao
Raval, Shri Paresh

Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar

OReddy, Shri J.C. Divakar
Reddy, Shri Konda Vishweshwar
Reddy, Shri Mekapati Raja Mohan
*Reddy, Shri P. Srinivasa

Reddy, Shri Y. V. Subba

*Renuka, Shrimati Butta



Rijiju, Shri Kiren

Rio, Shri Neiphiu

Roy, Prof. Saugata

Rudy, Shri Rajiv Pratap
Sahu, Shri Chandulal
Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev
Saini, Shri Rajkumar
Salim, Shri Mohammad
Samal, Dr. Kulmani
Sampla, Shri Vijay
Sampath, Dr. A.
*Sanghamita, Dr. Mamtaz
Sanjar, Shri Alok

Saren, Dr. Uma

Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
Satav, Shri Rajeev
Sathyabama, Shrimati V.
Satpathy, Shri Tathagata
Sawaikar, Adv. Narendra Keshav

Sawant, Shri Arvind

Usenthilnathan, Shri P. R.
Shah, Shrimati Mala Rajyalakshmi
*Shanavas, Shri M.L

Sharma, Dr. Mahesh
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shewale, Shri Rahul

Shinde, Dr. Shrikant Eknath
Shirole, Shri Anil

Shyal, Dr. Bhartiben D.
Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Simha, Shri Pratap

Singh, Dr. Jitendra

Singh, Dr. Nepal

Singh, Dr. Prabhas Kumar
Singh, Dr. Satya Pal

Singh, Dr. Yashwant



Singh, Gen. (Retd) Vijay Kumar
Singh, Kunwar Bharatendra
Singh, Rao Inderjit

Singh, Shri Abhishek

Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Dushyant
Singh, Shri Ganesh

Singh, Shri Hukum

Singh, Shri Kirti Vardhan
Singh, Shri Lallu

Singh, Shri Nagendra
Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Rajnath

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Rama Kishore
Singh, Shri Ravneet

Singh, Shri Satyapal

Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Singh, Shri Virendra
Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam
Sonowal, Shri Sarbananda
Sriram, Shri Malyadri

Sriramulu, Shri B.

Usundaram, Shri P. R.
Suresh, Shri D.K.

Suresh, Shri Kodikunnil
Swaraj, Shrimati Sushma
Tadas, Shri Ramdas C.
Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh
Tasa, Shri Kamakhya Prasad

Teacher, Shrimati P.K. Shreemathi



Teli, Shri Rameshwar

Teni, Shri Ajay Misra
Thambidurai, Dr. M.
*Tharoor, Dr. Shashi
Thomas, Prof. K.V.

Tiwari, Shri Manoj

*Tomar, Shri Narendra Singh
Tripathi, Shri Sharad

Trivedi, Shri Dinesh
Udhayakumar, Shri M.
Usendi, Shri Vikram

Utawal, Shri Manohar
Vanaroja, Shrimati R.
Vardhan, Dr. Harsh
Vasanthi, Shrimati M.
Vasava, Shri Parbhubhai Nagarbhai

Velagapalli, Shri Varaprasad Rao

Uvenkatesh Babu, Shri T. G.
Venugopal, Dr. P.

Venugopal, Shri K. C.

Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shri Rajesh

Verma, Shrimati Rekha

Vichare, Shri Rajan

Wanga, Shri Chintaman Navasha
Yadav, Shri Hukmdeo Narayan
Yadav, Shri Om Prakash

Yediyurappa, Shri B.S.

HON. SPEAKER: Subject to correction™, the result of the Division is:

Ayes: 331



Noes: 000
Abstain: 000

The motion is carried by a majority of the total membership of the House and by a majority of not less than two-thirds of the Members present and
voting.

The Bill, as amended, is passed by the requisite majority in accordance with the provisions of Article 368 of the Constitution.
The motion was adopted.

HON. SPEAKER: The Lobbies may be opened now.

The House stands adjourned to meet again tomorrow, the 8t" May, 2015, at 11 a.m..

The Lok Sabha then adjourned till Eleven of the Clock

on Friday, May 8, 2015/Vaishakha 18, 1937 (5aka).



